
255 DJiiCJii~ER 11, 1970 
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SALARlES AND ALLOWANCES 
OF MINISTERS BILL" 

SHRI N. DANDEKER (Jamnagar): 
Sir,I,bell to ,move for leave to introduce 
a Bill to conliolidate and amend the law 
relating to the oalari~8 and allowanc", of 
Ministen. 

MR. CHAIRMAN: Molion moved; 

"That leave be gramed to inlroduce 
a Bill to cons olidate and amend the 
law relating to the salaries aud allowan-
ces of Ministers." 

SHRI S. M. BANERJEE (Kanpur) ; I 
want to,OPpose thiS Bill though my han. 
friends ... Sarvashri Oandeker and Masani, 
have tried to bring forward a Bill which 
restricts the pay and allowances of Mini-
sten. There are three sort of Minist~rs at 
present-Deputy Mlilisters, Ministers of 
State and Cabinet Minist~rs; that is, the 
mini, the midi and the maxi. What is 
sU&l:ested by them is ~. 2.200 in respect 
of a Minister aDd Ro. 1,600 in resp~t of 
of a Deputy Minister, Rs. 500 as salaries 
and allowances of gardenres, "alchmen 
and sweeper aod Rs. 300 for electricity, 
water and lelephone for both MlIlist~rs and 
Deputy Ministers. 

MR. CHAIRMAN: I would reqnClt 
you not to ~ into details. 

SHRl S. M. BANERJ EE: I have to 
tell you why 1 oppose it. 

SHRl BAl RAJ MADHOK (South 
Delhi): He cannot go IDto tbe merits for 
oppoaing the Bill at th~ introduction stalle. 

SHRI S. M. BANARJl£: 1 have 
seen tbe statement issued by Shri Dandeker 
that a Minister IS spendtng nearly Ro. 
48.000 or something like thaI a month. But 
we are of the opinion that the Minister 
should not get more than Ro' 1,000 a 
montb, which is much more than the 
income of many of our people. Such a 
Bill should not be brought which givcs: 
licence to a Minister to spend Rs. 500 a 
month on gardeners etc., and Ro. 300 a 

month on electricity etc. Therefore I 
oppose this Dill. I want a Bill to be brought 
relit ricting tbe Minililer'li lialacy to RII. 
1,000 II month. 

SHRI N. DANDEKER: In tho irllt 
place, I have not yet moved the Bill; I am 
alkinl for permission to introduce the Bill. 
Whether a dobate of tbis kind is relevant 
even at this stage is for you to decide. 

Secondly. I will be perfectly willing to 
consider at the appropriate stage any 
amendments which Sbri Banerjee may wish 
to move as regards the amount of salary 
and allowances. I have stated tbat the 
main objective is that the take-home pay 
of Ministers should be no Iless after this 
Bill is passed than it is at present under tbe 
present Act and also no more. At the 
appropriate stage r will be only too glad to 
consider any amendment which Shri 
Banerjee and all his friends of onc persua-
sion or the other may wisb to offer. 

~HRI 5. M. BANERJEE: Thank you. 

MR. CHAIJl.WAN: The "wClllon i. ; 

"Thatleaye be Ifanted 10 inll'odnl:C 
a Bill to consolidate and amend the I ... 
relating to the •• lariCi and aJlowau_ 
of Ministers." 

SHPJ N. DANDI&UJl.: I ialtroducet 
the Bil •. 

MR. CHAIIlMAN: Sllri Naill Pai_ 
Abient. 

15.05 bra. 

STOCK EXCHANGE (REPRESENTA-
TION OF EMPLOYEES ON GOVER-

NING BODY) BILL. 

SIT \II'''' q;f;i\ ... At (~;:~t-on~ ) 
jf 5f~ 'liurT t f'I; ~ it; ~T'Ii~
~;;fj 'ti limn fOf~<ii it ;a;{ 'ti 'lill'fln;ll'r 
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